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\/| BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

- £SO 4 ORIGINAL APPLICATION NO. 590 OF 2025
L O 0350 /@)/8
- + VALIOURTO \% e
- JURE 2026 Q
750 ©F IN THE MATTER OF:
NitinAnand . ==~ .. 7l e Applicant
Versus
Ministry of Railway & Ors. ... Respondent(S)

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR
PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
WITH THE ORDER DATED 24.11.2025 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

\/,0' I Chandresh Kumar aged about 39 years, S/o Shri Harish Chandra,
presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter referred to as “UPPCB), Bareilly, do hereby solemnly

Aoy “ 1. That the deponent is working on the above-mentioned post and is
/ " ; g%&ffiﬁmm/— the authorized officer in the captioned matter and well conversant

) Wc’;f:grgfésﬁ"’,"jg; : with the facts and circumstances of the case and as such is well
\\\ ¥ ‘. ‘J’f{igzué?? #\ conversant to swear this affidavit.

75,\”- O? 2. That the present case relates to allegations regarding illegal
dumping of solid waste and encroachment in a stretch of 2.6 Km.
of unused meter gauge railway track adjacent to the new-leased

Shyamgan) railway station.
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3. That in compliance with the earlier order of this Hon’ble Tribunal
in OA No. 377 of 2025, the Regional office of UPPCB, Bareilly
had written to the railway authorities proposing a joint inspection
of the site in question, to which the railway authorities had
responded by nominating an officer. A joint inspection dated
08.10.2025 had been conducted on the site in question by the
officials of the answering Respondent along with representatives
of the railway authorities. During the said inspection it was noted
that there was rampant illegal dumping of solid waste,
encroachment and waterlogging.

A true copy of the letters dated 16.09.2025, 22.09.2025 and
26.09.2025 between the Regional Office of UPPCB, Bareilly and
the railway authorities i1s annexed hereto and marked as Annexure
No. 1 (colly).

A true copy of the inspection report dated 08.10.2025 1s annexed
hereto and marked as Annexure No. 2.

. That a letter dated 18.10.2025 was written by the Regional Office
of UPPCB, Bareilly to the Senior Mandal Engineer, Bareilly,

North Eastern Railway, Izzatnagar asking them to initiate
appropriate action against the illegal dumping of solid waste,
encroachment and waterlogging on the site in question. However,
no action was taken by the railway authorities.

A true copy of the letter dated 18.10.2025 is annexed hereto and
marked as Annexure No. 3.

5. That in compliance with the order dated 24.11.2025 of this
Hon’ble Tribunal in the present matter, an inspection of the
disputed site was carried out on 15.12.2025 by the Regional Office
of UPPCB, Bareilly, in the presence of the Applicant, Mr Nitin
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Anand. A true copy of the inspection report is annexed hereto and

marked as Annexure No. 4.

. That the site in question 1s located between Shahdana

(Shyamganj) and Izznagar Railway Station, Bareilly, on a meter-

gauge railway track (approximately 2.6 km long) operated by the

North Eastern Railway. Due to the track being in disuse for

approximately 30 years, it was reported that encroachment on

vacant land owned by the Railway Department on both sides of
the railway line was a problem. Currently, Shahdana (Shyamganj)

Station does not exist.

. That pursuant to the inspection, the following directions were

issued under Section 5 of the Environment Protection Act to the

Divisional Railway Manager, Bareilly, North Eastern Railway,

Izzatnagar vide letter dated 20.01.2026:

a. That action should be taken as per rules to remove illegal
encroachment on the area between Shahdana (Shyamganj)
to Izzatnagar Railway Station Bareilly on the meter gauge
railway track applied under North Eastern Railway.

b. That the disposal of dumped solid waste and cow dung on
the area between Shahdana (Shyamganj) to Izzatnagar
Railway Station Bareilly on the meter gauge railway track
applied under North Eastern Railway should be ensured as
per the provisions of Solid Waste Management Rules-2016.

c. That the water logging in the area between Shahdana
(Shyamganj) to Izzatnagar Railway Station Bareilly on the
meter gauge railway track under North Eastern Railway be
scientifically removed and the vacant land be cleaned.

A true copy of the letter dated 20.01.2026 is annexed hereto and

marked as Annexure No. 5.
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8. That the present affidavit is placed before this Hon’ble Tribunal

i

DEPONENT

for its perusal and necessary action.

VERIFICATION

Verified at .Barellly  on this ....10.... day of 2026 that the contents of
the above affidavit are true and correct to the best of my knowledge and

belief and nothing material has been concealed therefrom.

/ AR

#r / MUNISHYR DAYAL v
-_LATOCATE & KOTARY
TTkAICHERY BaparLy up] < - 4
-\ REG Mog505
N\ ADPT0 /S DEPONENT

* AN JUNE 2025

Cn e
¢ artified By Shri/Smt. Ie.hﬂ”\é/"ﬂ %b\

jentified By Shri Sowrned.....ceeeve-e Sacsaccese.one

\nd Confirmed The Contents of A davit in
resence At Bareilly Dated............. 1o / 24

\nd Further lInderstood The Conten@

MUNISHWAR DAYAL
Advocate & Notary
Xachery Bareilly (U F
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64 Annexure No-3

Phone & Fax: 0581-2535299
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U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122
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Phone & Fax: 0581-2535299
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< %%’b Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122
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A0 T sRA v 5 Reeh 3§ wilka siovo o 590 /2025 “fAfdH are=a 9= 3ife
Yo 9 a1 N qIRG ARy RAI® 24.11.2025 @ 3rurelT i el e are— g FEree. S

A0 IS RT afdevor, 98 Reeh grr afovo o 590 /2025 "R arereg qerE FAfREY aifth Yerd

g o= A W M RF® 24.11.2026 F HwA 3fw FEEa B

«_......1. In this Original Application (OA), the Applicant has raised a grievance about illegal dumping of solid
waste in a stretch of 2.6 Km. of unused meter gauge railway track adjacent to the new-leased Shyamganj
railway station. The Applicant alleges that this stretch of the railway track has not been used for railway
operations for past 30-35 years and on account of negligence of the Railway Authorities and the Municipal
Corporation the entire area of the railway track and 50 meters from both side of the track has turned into
illegal open dumping site for solid waste, toxic waste, construction debris, dairy waste etc. and this area has
been encroached upon which is creating health hazard. The Applicant had earlier approached the Tribunal by
filing an OA No. 377/2025 which was disposed by the Tribunal by order dated 30.07.2025 permitting the
Applicant to file a detailed complaint along with all the supporting material to the Member Secretary, UP PCB
and the Member Secretary was directed to get the spot inspection done and ascertain the extent of violation of
environmental norm and take appropriate remedial action within three months. The Applicant submits that
though the complaint dated 1.08.2025 (Annexure -A) in terms of the order of the Tribunal was made to the UP
PCB but till now no action has been taken though three months period has expired.....”
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Annexure No0.5
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